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IN THE CENTRAL ADMINIS RATIVE TRIBUNAL
PRINCIPAL‘BE@CH
NE DELHI,

| 0.4 No. 2091/96 \ //CD
| Bo. 2001796 - )

- Ney Delhi this the 23th day of April, 1997

Hon'ble Smt,Lakshmi Swaminath an, Member (J)
Hon'ble Shri R.K. Ahooja, Member( a)

1. Cable Snyojak Sangarsh Samiti,
F Block, Connaught Plsc Sy
New Delhi, through its Circle
Secretay Shri Sher Singh,

2, Shri.Ram prgkash Sharma, | L
Cable Splicer, =
G-218, Jagjest Nagar,

C e e Ce e ses Applicants

(By Advocate Shri K".“PhV.Sunder_ Rao)
L *HVSQ,H._AU -

1. Union of India, through = == .
its Secretary,. 7 -
Department of Telescommunicat ion/Telsconm, ,
Sanchar Bhawan, Ashoka Road,

NQQHQthio :

2, Mahanagar Télsgﬁdné'migém‘ttd., X

Khurshid Lal 8

avan, Delhi Telephones,
. New Delhi, . ..

(By Advicate Shri V,.K.Rao ) «e+ Respondents

_DRDER(ORAL)

(Hon'ble Smt.Lakshmi Suaninathan, Member (J)

Shri.K,P;$;>Rap,leérned Counsel for the applicants -
has submitted ghat the main grievancs of the applicants is that

the respondents have pot consider egd their representations dated

 18.3.96 followed by several reminders on. 16.10.96,27.12,96,6.2.97

and 24,2,1997, He submits that the applicants would be satisfied
if a direction is given to the respondets to consider these re-

presentations and give raply to_them wyithin a time frame of tuo

- , For the respondents
months, Shri V.K.Rao,learned counsel/has no objection, if such

direction is given to ‘Respondent 1,

2, .. In the ghove facts and circumstanc es, this 0A is dispos ed
of with the Pollouing directions to Respondent 13-

The respondent 1 shall consider the Tepresent ations made
by the applicants referred to above and pass a speaking

o



,v

and reasoned order thereon with intimation to the applicants

~ within a period of three months from the dats of raceipt of

~a copy-of this erder,

N9 grdsr as t_o cost s, ' épﬁaa—/
& j (Smt,.Lakshmi Swaminathan)
Member (3J)




